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FORM B
PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDER
HYFLUX ENGINEERING (INDIA) PRIVATE L

PARTICULARS DETAILS

Name of corporate debtor

Date of incorporation of corporate debtor
Authority under which corporate debtor
is incorporated /registered

4. | Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

5. |Address of the registered office and
principal office (if any) of corporate

Hyflux Ei (India) Private Limited
26th December 2005
Registrar of Companies (ROC), Chennai

wipp e

CIN: U41000TN2005PTC058429

Plot No. 15, Ground Floor, Rajas Garden, Phase I,
Noombal, Chennai, Chennai, Tamil Nadu,

debtor India, 600077
6. |Date of closure of Insolvency Resolution | 15.10.2024
Process
7. | Liquidation commencement date of 30.05.2025 (order received on 03.06.2025)
corporate debtor
8. |Name and regjstration number of the Sudhir GS
insolvency professional acting as IBBI Regn No:

liquidator IBBI/IPA-001/IP-P-02744/2022-2023/14183
9. |Address and e-mail of the liquidator, as 11 SUBHAM Jayalakshmi Street Keelkatallai,
regjistered with the Board Chennai 600117

sudhircaip@gmail.com

Tth Floor, KRD GEE GEE Crystal, Dr.
Radhakrishnan Salai, Mylapore, Chennai 600004
Email:cirphyfluxengineering@gmail.com

11. | Last date for submission of claims 02.07.2025

Notice is hereby given that the National Company Law Tribunal Chennai has ordered the
commencement of liquidation of the Hyflux Engineering (India) Private Limited on
30.05.2025 (order received on 03.06.2025).
The stakeholders of Hyflux Engineering (India) Private Limited are hereby called upon to
submit their claims with proof on or before 02.07.2025, to the liquidator at the address
mentioned againstitem No.10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with the proof in person, by post or by electronic
means.

Submission of false or misleading proof of claims shall attract penalties.

Name of the liquidator: SUDHIR GS

Regn no: IBBI/IPA-001/1P-P-02744/2022-2023/14183

Date: 05.06.2025

10. | Address and e-mail to be used for
correspondence with the liquidator

ITI Gold Loans Limited

(A part of The Investment Trust of India Limited Group)
ITI House, 36, Dr. R.K. Shirodkar Road, Parel, Mumbai 400 012

GOLD AUCTION

The borrowers, in specific and the public, in general, are hereby notified that public auction of the gold ornaments pledged in the below
accounts in proposed to the conducted at Madurai(Tamilnadu):88A,Ground Floor,Kama Rajar Salai,OPP Murcchala Bus stop,Madurai
625009 On 25-06-2025 - WEDNESDAY at 12:00 PM onwards. The auction is of the gold oraments of defaulted customers who have
failed to make payment of their loan amount despite being notified by registered letters. Change in venue or date (if any) will be displayed at
the auction centre and on the company website. Unauctioned items shall be auctioned on subsequent working days after displaying the
details on Company website and auction centre. List of pledged to be Auctioned On 25-06-2025- WEDNESDAY at12:00PM onwards.
For more details please contact Mr. Sibeesh M. - 9048451000/8657791354.

Authorized Officer for ITI Gold Loans Limited (Erstwhile United Petro Finance Limited)

GI25010039555 |GL24080012704 | GL24120037328 [GL24120030575 | GL24020000225
GI124090014293 |G124120033617 |GIl24090016038 |G124110025358 |GI124110029746

Authorized Officer for ITI Gold Loans Limited (Erstwhile United Petro Finance Limited)

E-AUCTION SALE NOTICE UNDER SARFAESI ACT 2002
Sale of Inmovable Property

DCB BANK
Under Rule 9(1) of Security Interest (Enforcement) Rules, 2002

Public E Auction Notice for sale of Inmovable Assets Charged to the DCB BANK under the Securitisationand Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002 read with proviso to 8(6) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and to the borrower, co-borrowers and the guarantors in particular, by the Authorized Officer,
that the below mentioned property is mortgaged to DCB BANK LTD. The Authorized Officer of the Bank has taken the Symbolic & Physical
possession under the provisions of Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002.The
property will be sold by E-auction as mentioned below for recovery of the below mentioned dues and further interest, charges and cost etc. as
per the details set out in the table:-

The property will be sold “as is where is”,“as is what is” and “whatever there is” condition.

1. Name and Details of the Borrower : Mr Praveen Kumar V, Mr Viswanathan N, Mrs Vijaya Samundeeswari ( Loan No. DRHLTRI00466934,
DRHLTRI00488847 & DRHLTRI00493833 ) all are residing at No.82, Agraharam, Manakkal, Lalgudi Trichy -621601 also at Door No 82/86,
Old S.F No.55/1, New New S.F No 219/30, UDR No.66/1, Manakkal West Village & Panchayat, Lalgudi Taluk, Tiruchirappalli District -
621601 also at Old Door no: 56, New Door No.86, Old S.F No.55/1, New New S.F No 66/1, U.D.R.No: 216/12, Ward No.03, Garudavasthu
Agraharam, Manakkal West Village & Panchayat, Lalgudi Taluk, Tiruchirappalli District - 621601.

BAJA) FINANCE LIMITED

Registered Office : Bajaj Finance Limited, C/o Bajaj Auto Limited Complex Mumbai Pune Road Akurdi Pune 411035
Branch Office: Bajaj Finance Limited, 1st Floor 126G V P Tower Kavai Main Road Karur 609002

Branch Office: Bajaj Finance Ltd, 1st Floor No 171, Manvel Nagar Tiruvallur - 602002

Demand Notice Under Section 13(2) of Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002

BAJlA

FINSERV

Undersigned being the Authorized Officer of M/s Bajaj Finance Limited, hereby gives the following notice to the Borrower(s) Co-Borrower(s) who
have failed to discharge their liability i.e., defaulted in the repayment of principal as well as the interest and other charges accrued there on for
Home loan(s)/Loan(s) Against Property advanced to them by Bajaj Finance Limited and as consequence the loan(s) have become Non Performing
Assets (N.P.A’s). Accordingly, notices were issued to them under section 13(2) of Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and rules there to on their last known addresses, however the same have been returned un-
served/undelivered, as such the Borrower(s)/Co-Borrower(s) are hereby intimated/informed by way of this publication notice to clear their
outstanding dues under the loan facilities availed by them from time to time.

Place: Chennai

MADHAVRAM BRANCH (DPC:16118)
No.4, K K R Nagar, Trinity Tower, 1st Floor,

dorel §D Canara Bank<
M H Road, Chennai -600060, Ph: 94443 97363 .

Email:cb16118@canarabank.com [ refe Syndicate

DEMAND NOTICE [SECTION 13(2)] TO BORROWER/GUARANTOR/MORTGAGOR

Demand Notice issued under Section 13(2) of the Securitization &
Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 Through Paper Publication

To,

Borrower: Mr.Karthick U, Mr.Uthirapathi N, Both at: No 467 N 12 87th
Street, Muthamizh Nagar, Kodungaiyur, Chennai-600118.

Dear Sir/ Madam,

Sub: Notice issued under Section 13(2) of the Securitization & Reconstruction
of Financial Assets & Enforcement of Security Interest Act, 2002.

The undersigned being the Authorized Officer of Canara Bank,
Madhavaram (hereinafter referred to as “the secured creditor”), appointed under
the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002, (hereinafter referred as the "Act") do hereby issue this
notice to you as under:

That Mr. U.Karthick (hereinafter referred to as “the Borrower”) has availed credit
facility / facilities stated in the Schedule A hereunder and have entered into the
security agreement/s in favour of the secured creditor. While availing the said
financial assistance, the borrower has expressly undertaken to repay the loan
amount/s in accordance with the terms and conditions of the above mentioned
agreements.

That Mr. Uthirapathi N (hereinafter referred to as “the Guarantor”) has availed
credit facility / facilities stated in the Schedule A hereunder and have entered into
the security agreement/s in favour of the secured creditor

You (The person mentioned in schedule B) are also entered in to agreements
against the secured assets which are detailed in Schedule B hereunder.

Schedule-A: Details of the credit facility/ies availed by the Borrower
Loan Alc.No. Nature of Loan / Limit Date of Sanction Amount
160002084556 Housing Loan 29.12.2023 Rs.96,00,000/-

the above said loan / credit faciliies are duly secured by way of mortgage/
hypothecate of the assets more specifically described in the schedule hereunder,
by virtue of the relevant documents executed by you in our favour. Since you had
failed to discharge your liabilities as per the terms and conditions stipulated, the
Bank hsa classified the debts as NPA on 29.04.2025 . Hence, we hereby issue this
notice to you under section 13(2) of the subject Act calling upon you to discharge the
entire liability of the Borrowers towards the secured creditor as on 02.05.2025
amounts to Rs.97,11,875.86 (Rupees Ninety Seven Lakhs Eleven Thousand Eight
Hundred Seventy Five and Paise Eighty Six only) with accrued and up-to-date
interest and other expenses, within sixty days from the date of the notice, failing
which we shall exercise all or any of the rights under section 13(4) of the subject Act.
You are also put on notice that in terms of section 13(13) the Borrower Guarantor
shall not transfer by way of sale, lease or otherwise the said secured assets detailed
in Schedule B hereunder without obtaining written consent of the secured creditor.
This is without prejudice to any other rights available to us under the subject Act and
/orany other law in force.

Your attention is invited to provisions of sub-section (8) of Section 13 of the Act, in
respect of time available, to redeem the secured assets.

Whereas the demand notice sentto you by Regd. Post/ Courier.

Schedule-B: Details of Security Asset: Total Property: All that piece and parcel
of house site Plot, bearing Plot No.5D, Measuring 2400 Sq.Ft,in Pushpavathi
Ammal Street Mambalam, Chennai, comprised in old paimash Nos.1645,1646,
Old T.S No.10, New T.S No.10/2, Patta in C.A No0.94/2014-15, Dated
02/07/2014,T.R./658/14, issued by Mambalam Taluk, Block No.22situated At
Mambalam Village (Formerly Jameen Mambalam Village),in Mambalam Taluk
(formerly Mambalam-Guindy Taluk), Chennai District, Measuring East to West
on the Northern Side : 30 feet; East to West on the Southern Side : 30 feet; North to
south on the Eastern Side : 80 feet; North to South on the Western Side : 80 feet. In
all ad measuring 2400 Sq.ft Bounded on the: East by : Plot No.5C, property belongs
to MrP Kodhandaram Pillai, West by: Plot No.5E,Property belongs to
Mr.Subramania Mudaliar, North by : Property belongs to Mr.Jayarama lyer And
Mr.Vaigundanatha Pillai, South by : Pushpavathi Ammal Street. Situated within
the Registration District of Chennai South and Sub Registration District of
Thiyagaraya Nagar.

Owner of the Property Conveyed : Mr.U Karthick

Residential Flat in Second Floor, bearing Flat No.S-2, in the Apartment named
as “GURU KRIPA”, having super built up area of 1065 Sq.Ft., (inclusive of
common area and common shares),together with 240 Sq.Ft.,Undivided Share of
land ,along with one covered car parking and other common facilities

Schedule-C: Details of liability as on date

Loan Alc.No. Nature of Liability with Interest Rate of
Loan / Limit as on Date 01.02.2025 Interest
160002084556 | Housing Loan Rs.97,11,875.86 7.95% +2%

Date : 02.05.2025 Authorised Officer, Canara Bank

Loan Account No./Name of the Description of Secured Demand Notice
Borrower(s) Mortgagor(s)Guarantor(s) Immovable Property Date and Amount
LAN: P464PBL6091668 All the piece and parcel of Door No. 19176 Old S F No. 12-05-2025

1.Kannan Agencies thr its Prop. Pal Pandian Rajesh Kannan
R/o. 19/176, Muslim Street, Thogamalai Karur Tamilnadu
621313

Also at, R/0. Door No. 19176 Old S F No. 235114721 New S F
No.472 1B Muslim Street Kashpa Thogamalai Village Kulithalai

235114721 New S F No. 472 1B Muslim Street Kashpa
Thogamalai Village Kulithalai Tk. Karur Dt. Manapparai
SRO Tiruchirappalli R D 621313 along with proportionate
share in common areas (Area adm. 584.5 Sq.Ft.)

&
Rs.40,89,323/-
(Rupees Forty
Lakhs Eighty-Nine
Thousand Three

Tk Karur Dt. Manapparai SRO Tiruchirappalli R D 621313 Boundaries: East of- Highway Road goes to Manapparai | Hundred Twenty-
2. Rajesh Kannan P S/ Pal Pandian to Kulithalai; West of- Building of P Gopal; South of-2.1/2 | Three Only) as on
R/0.17/43 Thogamali, Thogamalai Karur Tamilnadu 621313 ft width Common Pathway, North of- 582 Sgq.Ft. building 12.05.2025 25
3. Sumathi B D/o Balasubramanian W/o Rajesh Kannan of P. Rukmani

R/0. 17/43 Thogamali Thogamalai Karur Tamilnadu 621313

LAN : 4H9BLSFD919014 & PAHOPBL2917640 Schedule of Property: All the piece and parcel of Natham 15-05-2025

1. Mr. Baskaran K S/0 Krishnan, 8.No.172/1, Patta No.2, Patta S.No.434/25, Kilkondaiyur &

Village, Avadi Taluk, Thiruvallur District. Boundaries:
North, East, West, South, As Per Documents: Pramanar
Street, 3 Feet Common Passage, Property belongs to Mr.
Sampath & Mr. Balu, Remaining Lan, As Per Site Visit:
20 Feet Road, Common Passage, Land & Building,
Vacant Land

11/18, Anna Salai, Kilakondaiyur Karlapakkam, Tiruvallur,
602024 Tamil Nadu

2. Mrs. Hemalatha Bhaskaran W/0 Baskaran

11/18, Anna Salai, Kilakondaiyur Karlapakkam, Tiruvallur,
602024 Tamil Nadu

Rs.10,83,221/-
&

Rs.10,54,161/-
as on 15.05.2025

This step is being taken for substituted service of notice. The above Borrowers / Co-Borrowers, Guarantors are advised to make the payments of
outstanding along with future interest within 60 days from the date of publication of this notice, failing which (without prejudice to any other right
remedy available with Bajaj Finance Limited) further steps for taking possession of the Secured Assets / Mortgage Property will be initiated as per
provisions of Sec.13(4) of the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002. The parties
named above are also advised not to alienate, create third party interest in the above-mentioned properties. On which Bajaj Finance Limited has the
charge.

Date 06.06.2025
Place : Tamilnadu

Sd/- Authorised Officer
Bajaj Finance Limited

POSSESSION NOTICE

DCB BANK

Whereas the undersigned being the Authorised Officer of the DCB Bank Ltd., under the Securitization and Reconstruction of Financial Assets
and Enforcement of Security Interest Act 2002 and in exercise of powers conferred under section 13(2) read with rule 3 of the Security Interest
(Enforcement ) Rules, 2002 issued demand notice under section 13(2) of the said Act, 2002, calling upon the borrowers/co- borrowers as
mentioned in column no. 3 to repay the amount mentioned in the said Demand Notice within 60 days from the date of receipt of the said notice.
The borrowers and co-borrowers having failed to repay the amount as mentioned in column no. 6, notice is hereby given to them and the
public in general that the undersigned has taken possessions of the property as described herein below in column no. 4 in exercise of powers
conferred on him under section 13(4) of the said Act read with the Rule 8 of the said Rules.

SR. NO. DETAILS OF THE LOAN ACCOUNT DATE OF DEMAND NOTICE DATE OF POSSESSION
1 DRHLCHE00442975 & DRBLCHE00523931 26-02-2025 03-06-2025
AMOUNT DEMANDED : Rs. 47,87,667/- (Rupee Forty Seven Lakhs Eighty Seven Thousand Six Hundred and Sixty Seven Only)

DETAILS OF THE BORROWERS/ CO-BORROWERS: Mr. Ashokkumar M and Mrs. Rekha Jayakumar both are residing at No. 70B, Vaigai
Street, Santhosh Nagar, Porur,Chennai - 600116 also at Flat No. S7, SF Plot No. 5, Ramakrishna Nagar, Kolapakkam, Chennai-600048

DESCRIPTION OF SECURED ASSETS: Flat No.S7 on the Second Floor, Having a super built up area 839 Square Feet,
(inclusive of common area) Together with 415 Square Feet. Undivided share of land out 3390 Square Feet, bearing plot
No.5A, Situate at Ramakrishan Nagar, Kolapakkam, (layout Approval PPD/LO No.14/2000 by CMDA) Comprised in Survey
No.1/2 as per patta Survey No.1/2C of Kolapakkam Village, Sriperumbudur Taluk, Kancheepuram District and bounded on
the : North By: Plot No.4, South By : Plot No.6, East By: Land Belongs to Mr SundaramMudaliar, West By: 40 feet Road
Admeasuring : East to West on the Northern Side: 83 feet 6 inches, Southern Side : 86 Feet 0 inches, North to South on the Eastern Side
: 40 Feet 0 inches, Western Side: 40 Feet 0 inches. Situate within the Sub — Registration District of Pammal and Registration District of
South Chennai

2 HHOMCHE00040470 26-02-2025
AMOUNT DEMANDED : Rs. 48,52,168/-(Rupees Forty Eight Lakhs Fifty Two Thousand One Hundred and Sixty Eight Only)

DETAILS OF THE BORROWERS/ CO-BORROWERS: Mr. Victorpaul J and Mrs. Aannal V both are residing at Flat No. AF2, First Floor,
Shri VariEnclave, A Block, No. 17C, Ambika Street, Velachery, Chennai-600042.

DESCRIPTION OF SECURED ASSETS: Flat F2 in the First Floor having a plinth area of 700 Sg.ft. inclusive of common area in Block, RKN
Apartments together with 320 Sq.ft undivided share of land measuring 9341 Sq.ft bearing Door No. 137, Ambika Street, Velacherry, Chennai
- 600042 comprised in S.No. 147/1 part and S.No. 148, New Town S.no. 46, Block no. 37 of Velachery Village an Bounded on the : North
By : OId S. No. 147/1, New T.S.No. 43 and 42, South By : Old S. No. 147/1, New T.S.Nos. 47, 49 and 50, East By : Old S. No. 147/1 Part,
New T.S.Nos. 67 and 42, West By : Ambika Street , New T.S.No. 44, 45 and 47. Situate within the Sub — Registration District of vellacher
and registration District of Chennai — South.

3 DRBLCHE00407534 26-03-2025
AMOUNT DEMANDED : Rs. 8,79,688/- (Rupees Eight Lakhs Seventy Nine Thousand Six Hundred and Eighty Eight Only)

DETAILS OF THE BORROWERS/ CO-BORROWERS: Mr. Fathimanathan M, Mrs. Kirubai F and M/s. JR ENTERPRISES all are
residing at No 6/180 Venkateshwara Nagar, Plot No 36 Second Cross Street, Kovur Chennai — 600122.

DESCRIPTION OF SECURED ASSETS: All that piece and parcel of property being land measuring an extent of 1000 Sq.ft together with
building bearing Plot No 36, situated Old Door No 1/96E, New Door No. 6/180, Venkateswara Nagar, Kovur, Comprised in Survey no 69/1 of
Kovur Village, Sriperumbudur Taluk, Kanchipuram District, and bounded on the : North By : Plot No 37 and 38, South By : Plot No 35, East
By : 18 Feet Road and West By : Plot No 39. Within the registration District of Chennai South and Sub Registration District of Kundrathur.

03-06-2025

02-06-2025

The borrowers in particular and the public in general are hereby cautioned not to deal with the aforesaid property and any dealing with the said
property will be subject to the charge of the DCB Bank Ltd. for the amount mentioned therein and further interest and cost thereon.

Date :03-06-2025 For DCB Bank Limited
Place : Chennai Authorized Officer

GRIHUM HOUSING FI NANCE LIMITED Registered Office: 6th Floor, B Building, Ganga Trueno, Lohegaon, Pune, Maharash- E-AUCTION - SALE NOTICE
tra 411014 Branch Off Unit: 2nd Floor, Dks Towers, No.P/1/45/4, Theni -Cumbum Sale of secured immovable
(FORMERLY KNOWN AS POONAWALLA HOUSING FINANCE LTD) Main Road, Opp.Tneb, Palanichettipatti Theni District, Theni, Tamilnadu-625531. asset under SARFAESI Act
E-auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (the “Act”) read with Rule 8 and 9 of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower/ Co-Borrower/ Mortgagor (s)/Guarantor(s) that the below described immovable properties mortgaged to Grihum Housing Finance Limited (formerly known as
Poonawalla Housing Finance Limited as the name Poonawalla Housing Finance Limited changed to Grihum Housing Finance Limited with effect from 17 Nov 2023 (Previously known as Magma Housing Finance Limited and originally
incorporated with name of GE Money Housing Finance Public Unlimited Company) (hereinafter referred to as the “Secured Creditor” as per the Act) , the possession of which has been taken by the Authorised Officer of Secured Creditor in
exercise of powers conferred under section 13(12) of the Act read with Rules 8 and 9 of the security interest (Enforcement) Rule pursuant to notice under section 13(2) of the Act.
The Secured Assets will be sold on “As is where is”, “As is what is”, and “Whatever there is” basis on 07/07/2025 through E-Auction. It is hereby informed to General public that we are going to conduct public through E-Auction platform provided at the
website: https://www.bankeauctions.com. For detailed T&Cs of sale, please refer to link provided in GHFL's/Secured Creditor’s website i.e. www.grihumhousing.com
. Nature of EMD EMD Pro| Date and Known
Sl N [ perty
Yol c Ewposslam' @ Ee'f‘?"dﬁo";engit:ta(g‘; Possession Description of Property {D} sr?::r(‘g (10% of RP) | Submissiorf In%r?dm(eHn}tal Inspection | time of %’Lcl‘l’r't“graas"e":ﬁ
{c} {F} date {G} Date & Time | Auction {J} | " any {K}
Loan No. Notice date: 06/06/2024 Rs. All That Pice & Parcel Of S.No : 256/10, Ward-2, Indhra Colony, | Rs. 1622466/- | Rs.162246.6 /-
HMO0494H17100027 | 1097047/ (Rupees Ten Lakh T.Owlapuram,Uthamapalayam Taluk, Theni District Adm. |(Rupees Sixteen L(%Dg?? Qlﬂe
1 |Kalaiselvi (Borrower) | NinetySeven Thousand Fourty- i . - |Lakh Twenty Two| Lakh Sixty Two
Jeyablan | Seen On) e 5o | Physicl g \cant Lan, Wet. Fesicona s  NorhSvew | Teusnd Faur | ThousndTvo | SEREEL too0on | FLANRR| oz | N
Thangapandi 06/06/2024 along with interest . ) ' ) ! " Hundred Sixty Hundred Forty ( ~4PM) (11 AM- 2PM)
: P South:- Vellaiappan Chettiyar. h Six and Sixty
(CoBorrower)  |@17.25% p.a. till the realization, Six Only) Paise Only)
Loan No. Notice date: 07/08/2024 Theni District, Periyakulam Registration District, Theni Sro, Alinagaram| Rs. 2767387/- Rs.
HF0494H21100213 Rs. 2162564/- (Rupees Village, Theni Alinagaram Municipality, In Ward No.32, Solaimalai| (Rupees Twenty |  276738.7 /-
2 | SATISHKUMARA | TyentyOne Lakh SixtyTwo Ayyanar Kovil Street, In House Site Ayan Survey No.397 For The Ex-|Seven Lakh Sixty| (Rupees Two
(BORROWER) | omcione bt SKYTWO | o sical | tent Of 72 Cens Of Land Divided Inlo House Site Plots Witin The Seven Thousand s Seventy | O % | 10,0001 ( 1211’&6’_2%?“) AN
A NAGALAKSHMI SixtyFour Only) payable as House Site Plots In Plot No.21 For The Extent Of 1610 Sq.Feet Within| Three Hundred | Six Thousand ( 3 )
(CO BORROWER) Y ¥) payable The House Site Property Some Extent Of The Property For Common| Eighty Seven | Seven Hundred
 on 07/08/2024 along with Pathway, Remaining The Applicant Is Having Title For The Extent Of Only) Thirty Eight and
interest @15.50% p.a. till the 739.0625 Sq.Feot (East West: 21.5 Feet South North Eastern Side Seventy Paise
realization. 34.25 Feet, Western Side 34.5 Feet) Of House Site Property, Within Only)
The Extent The Applicant Construct Rcc House Building In It In Door
No.1728/16, With E.B. Connection, With Usual Pathway Rights And
With All Its Amenities. Particularly Mentioned In Sale Deed Executed.
And Boundaries Of The Plot:- Towards East:- South-North Common
Lane, House Site In Plot No.24 Towards West:- Property Belonged
To Hemalatha And South North Cominon Wall Towards North:-
South- North 6 Feet Wide East-West Common Pathway Towards
South:- South North 16 Feet Wide East West Gommon Pathway
Loan No. Notice date: 10/03/2025 Tiruchi District & Registration District, Manachanallur Taluk, Man-| Rs. 10,50,000/- Rs.
HL0059710000000502| Rs. 856093/~ (Rupees Eight achanallur Sub Registrar Office, No. 23, Kalpalaiyam Village, Ayan| (Rupees Ten 1,05,000/-
3| 5512 RASHETHB Lakh FiftySix Thousand Punjai Survey No. 58/3 Hec 0.10.5 Ares Or 26 Cents Of Property Di-|  Lakh Fifty Rupees One
(BORROWER) NinetyThree Only) payable | Physical | vided Into Housing Plots As "Thiruvalluvar Nagar", Plot No. 2 1200 Thousand Only) L;(;kh Five Thou- ;ggg?g; 10,000/ (1212&6/_2%:") 10172&/233'\54 NIL
SHEREEPA BEEVIR| 2" 10/03/2025 along with Sq Ft Of Property - With The Following, Four Boundaries North- Of] sand Only Only) ( -2PM)
interest @14.60% p.a. till Plot No. 3, South -Of Plot No. 1, East -Of Property Bearing Survey
(CO BORROWER) the realization. No. 58/2, West -Of 15 Ft Wide North South Layout Road.
The intending bidders/purct are advised to visit d Creditor Branch and the auction properties, and make his own enquiry and ascertain additional charges, encumbrances and any third-party interests and satisfy himself/her-
selflitself in all aspects thereto before submitting the bids. All statutory dues like property taxes, electricity/water dues and any other dues, if any, attached to the property to be ascertained and paid by the successful bidder.
The interested bidders are required to register themselves with the portal and obtain login ID and Password well in advance, which is mandatory for e-bidding, from auction service provider) C1 India PVT LTD. Address- Plot No-68 3rd floor Gurgaon
Haryana-122003. Helpline Number- 7291981124,25,26 Support Email id - Support@bankeauctions.com. Contact Person -Dharni P, Email id- dharani.p@c1india.com Contact No- 9948182222.Please note that Prospective bidders may avail online
training on e-auction from them only. The intending purchaser/bidder is required to submit amount of the Eamest Money Deposit (EMD) by way of by way of NEFT/RTGS /DD in the account of “Grihum Housing Finance Ltd", Bank-ICICI BANK LTD.
Account No-000651000460 and IFSC Code- ICIC0000006, 20, R. N. Mukherjee Road- Kolkata-700001 drawn on any nationalized or scheduled Bank on or before 30/06/2025 and register their name at https:/www.bankeauctions.com and get user
ID and password free of cost and get training on e-Auction from the service provider. After their Registration on the website, the intending purchaser/bidder is required to get the copies of the following documents uploaded, e-mail and sent self-attested
hard copy at Address- 2nd Floor, Dks Towers, No.P/1/45/4, Theni -Cumbum Main Road, Opp.Tneb, Palanichettipatti Theni District, Theni, Tamilnadu-625531. Mobile no. +91 9597907666 e-mail ID bas} rajan@grihumhousing.com.
For further details on terms and conditions please visit https://www.bank tions.com & www.gri ing.com to take part in e-auction.
This notice should also be considered as 30 days’ notice to Borrower / Co-Borrower/ Mortgagor (s)/Guarantor(s) under Rule 8(6) of the Security Interest (Enforcement) Rule-2002

Date: 06.06.2025 Place: TAMILNADU

Sd/- Authorised Officer, Grihum Housing Finance Limited (Formerly Known as Poonawalla Housing finance Ltd)

Details of the immovable property to be sold: Trichy District, Ariyalur Registration District, Lalguditaluk, Manakkal Village the property
comprised in Natham Survey No.55/1 an extent of Acre 13.50 Cents out of which 3554 % Sq.ft., is situated within the following four
boundaries:- East of :Keela Agraharam Street, West of : Mani lyyer Pathway, South of : House belongs to Pethusamy, North of : House
belongs to Pappammal, East west measurement : North 36.4 Mt., Equivalent to 120 Feet, South of 36.8 Mt., Equivalent to 121 Feet, North
South Measurement: East 9 Mt., equivalent to 29% Feet, West 9 Mt., equivalent to 29%; Feet, Totally an extent of : 3554% Sq.ft. This property
now situated in Survey No.66/1 an extent of 0.46.0 Ares Natham New Survey No.219/30. Mangalore Tiles 450 Sq.ft. EB.215.007-1213..

Details of the Secured Debt Reserve Price Earnest Date and Time Date & Time of Type of
as on 05-06-2025 Money Deposit of E Auction Inspection Possession
Rs.1,26,53,693 Rs.43,00,000 Rs.4,30,000 From 11.30 on 09th June 2025 Symbolic
24th June 2025 11.00 am to 4.00 pm

2. Name and Details of the Borrower : Mr Praveen Kumar V, Mr Viswanathan N, Mrs Vijaya Samundeeswari ( Loan No. DRHLTRI00466934,
DRHLTRI00488847 & DRHLTRI00493833 ) all are residing at No.82, Agraharam, Manakkal, Lalgudi Trichy -621601 also at Door No 82/86,
Old S.F No.55/1, New New S.F No 219/30, UDR No.66/1, Manakkal West Village & Panchayat, Lalgudi Taluk, Tiruchirappalli District -
621601 also at Old Door no: 56, New Door No.86, Old S.F No.55/1, New New S.F No 66/1, U.D.R.No: 216/12, Ward No.03, Garudavasthu
Agraharam, Manakkal West Village & Panchayat, Lalgudi Taluk, Tiruchirappalli District - 621601.

Details of the immovable property to be sold: Trichy District, Ariyalur Registration District, Lalgudi Taluk, Manakkal Village the property
Comprised in Natham Survey No.55/1 an extent of Acre 13.50 Cents out of which 61 Sq.Mt., together with Madra Terraced in Door No.3/93,
Well, 8 Electric Service connection, E.B.S.C.N0.215-007-92, is situated within the following four boundaries: UDR Sf 66/1. East of :Keela
Street Agraharam and Street, West of : Mani lyyerVaaiyarahKalam Pathway, South of : House belongs to Ayyasamy, North of: Plot belongs to
Kailasa Sasthiriga, East West measurement: North 120 Feet South 120 Feet, North South Measurement : East 26 Feet West 26 feet. Totally
an extent of :61 Sq.mt., Natham New Survey No: 216/19.00304 Sq.mt

Rs.1,26,53,693 Rs.12,60,000 Rs.1,26,000

From 11.30 on
24th June 2025

09th June 2025
11.00 am to 4.00 pm

Date and time of submission of EMD is on or before 23rd June 2025 before 5 pm with request letter of participation KYC, Pan Card, Proof of
EMD at email id silambarasan.s1@dcbbank.com - 9884695545

The intending purchasers/bidders are required to deposit EMD amount through Demand Draft/Pay order in the name of DCB Bank LTD.
TERMS AND CONDITIONS OF THE E-AUCTION ARE AS UNDER:

1. E-Auction is being held on “as is where is “ and “whatever there is Basis” and will be conducted “On Line”. The auction will be conducted
through the Bank’s approved service provider M/s Shriram Automall India Limited ( Contact No....... ) at their web portal https://www.eauctions.
samil.in E-auction tender document containing online e-auction bid form, Declaration, General Terms and Conditions of online auction sale are
available in https://www.eauctions.samil.in.

2. To the best of knowledge and information of the Authorised Officer, there is no encumbrance on the property/ies. However, the intending bidders
should make their own independent inquiries regarding the encumbrance, tile of the property/ies put on auction and claims/ rights / dues/ affecting
the property, prior to submitting their bid. The e- Auction advertisement does not constitute and will be deemed to constitute any commitment or any
representation of the bank. The property is being sold with all the existing and future encumbrances whether know or unknown to the Bank. The
authorized Officer/ Secured creditor shall not be responsible in any way for any third party claims/right/dues.

3. The EMD is refundable without any interest if the bid is not successful. The undersigned reserve the rights to accept or reject any or all the
offers or adjourned / postpone the sale without assigning any reason thereof. If the offer is accepted, the purchaser will have to deposit 25%
(less EMD Amount) of the sale price immediately on the auction day and if the purchaser fails to deposit the same, the amount deposited
towards earnest money shall be forfeited and the property shall forthwith be sold again. The balance amount of purchase price shall be payable
on or before the 15th day of confirmation of sale and in default of payment within the stipulated period, the deposit towards earnest money
will be forfeited and property will be re-sold. Any other statutory dues/ taxes/ stamp duty/ registration fee/ transfer fee have to be borne by the
buyer separately.

4. The sale shall be subject to rules/ conditions prescribed under the Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002.

5. Bidders are advised to check detailed terms and conditions of auction sale before submitting their bids refer to the link
https://www.dcbbank.com/cms/showpage/page/customer-corner.
Date : 05-06-2025

Place : Trichy

Symbolic

For DCB Bank Limited
Authorized Officer

ASIAN ENERGY SERVICES LIMITED

CIN: L23200MH1992PLC318353
Regd Office: 3B, 3“Floor, Omkar Esquare, Chunabhatti Signal,

A I
— SIan Eastern Express Highway, Sion (East), Mumbai — 400 022, Maharashtra, India
: 0;

Energy Services Tel. 22-42441100 E-mail: secretarial@asianenergy.com « Website: www.asianenergy.com

NOTICE OF POSTAL BALL

NOTICE is hereby given that pursuant to the provisions of section 108, 110 of the Companies Act, 2013 (“the
Act”) read with Rules 20 & 22 of the Companies (Management and Administration) Rules, 2014, (including any
statutory modification(s) or re-enactment(s) thereof for the time being in force) and other applicable provisions
of the Act and the Rules including General Circulars issued by the Ministry of Corporate Affairs (‘MCA') for
holding general meetings/conducting postal ballot process through e-voting including General circular No.
09/2024 dated September 19, 2024, issued by the Ministry of Corporate Affairs (‘MCA Circulars’), Regulation 44
of the Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements) Regulations,
2015 (“Listing Regulations”), the Postal Ballot Notice along with the Explanatory Statement has been sent
electronically on Thursday, June 05, 2025, to all the members whose email ids are registered with the

Company/Registrar/ Depository Participants as on Friday, May 30, 2025 (Cut-off Date), for seeking approval of

the members of the Company by voting through electronic means only (‘e-voting’) on the following matters:

1. To approve the payment of remuneration to Independent Directors of the Company, in accordance with
Companies Act, 2013 and Securities and Exchange Board of India (Listing Obligations and Disclosure
Requirements) Regulations, 2015 - Ordinary Resolution.

2. To approve the payment of remuneration to Dr. Kapil Garg, in his capacity as Managing Director of the
Company in excess of limits prescribed under of Regulation 17(6)(e) (i) of SEBI (Listing Obligations
Disclosure Requirements) Regulations, 2015 - Special Resolution.

3. To approve material related party transaction for borrowings of upto Rs. 100 Crores from Oilmax Energy
Private Limited, Holding Company - Ordinary Resolution.

4. Toapprove material related party transaction of the Company with Oilmax Energy Private Limited for Tiphuk
Block, located in the state of Assam - Ordinary Resolution.

5. To approve material related party transaction of the Company with Oilmax Energy Private Limited for
Duarmara Block, located in the state of Assam - Ordinary Resolution.

6. To approve material related party transaction with Oilmax Energy Private Limited for silica sand extraction
in Chaptari-Pujeli, Tehsil Purola, Uttarkashi District in the state of Uttarakhand - Ordinary Resolution.

7. Approval of Asian Energy Services Limited - Employee Stock Option Plan 2025 (“AESL ESOP 2025”) -
Special Resolution.

8. Approval for extension of Asian Energy Services Limited - Employee Stock Option Plan 2025(*AESL ESOP
2025”) to the employees of group company including existing and future subsidiary company(ies), of
associate company and of holding company, whether in India or outside India - Special Resolution.

9. Approval for grant of stock options equal to or exceeding 1% of issued share capital to identified employees

of the Company during any one year - Special Resolution.

Approval for grant of stock options equal to or exceeding 1% of issued share capital to identified employees

of the existing and future holding, subsidiary(ies), and associate companies of the Company during any one

year - Special Resolution.

11. Appointment of Mr. Parikshit Datta (DIN: 06377749) as a Non-Executive Non-Independent Director of the
Company - Ordinary Resolution.

The detailed explanatory statement under section 102 of the Act setting out all material facts concerning the

resolutions, forms part of Notice.

The Company has completed the process of sending Postal Ballot Notice electronically on June 05, 2025.

Notice of Postal Ballot will also be available on the website of the Company at www.asianenergy.com and on

the websites of the Stock Exchanges viz. www.bseindia.com and www.nseindia.com and on the website of

National Securities Depository Limited (“NSDL”) at https://www.evoting.nsdl.com.

The Company has engaged the services of National Securities Depository Limited (“NSDL”) for providing E-

voting facility to all its Members.

Mr. Hemanshu Kapadia, Practicing Company Secretary (Membership No. FCS - 3477 & C.P. No. 2285) of M/s.

Hemanshu Kapadia & Associates, Practicing Company Secretaries or failing him Mrs. Pooja Jain, Practicing

Company Secretary (Membership No. FCS 8160 & C.P. No. 9136) of VPP & Associates, Practicing Company

Secretaries, has been appointed as Scrutinizer for the Postal Ballot process including e-voting facility.

Members of the Company are hereby informed and requested to note the following:

a. The Members holding shares as on the cut-off date and have not received the Notice of Postal Ballot, may
write to secretarial@asianenergy.com and obtain the same.

b. Members whose names are recorded in the Register of members/ beneficial owners as on the cut-off date
will be entitled to vote electronically on the resolution set out in the Postal Ballot Notice. The detailed
procedure/ instructions on the process of e-voting are specified in the Notice. A person who is not a
member as on the Cut-off Date should treat this notice for information purpose only.

c. The remote e- voting facility will be available during the following voting period:

10.

Voting starts on Voting ends on
Friday, June 06, 2025 at 9:00 A.M. (IST) Saturday, July 05, 2025 at 5:00 P.M. (IST)

The e-voting module shall be disabled thereafter. Once the vote on a resolution is cast by the Members, no

change will be allowed subsequently.

d.The Members of the Company holding shares in physical/demat form and who have not
registered/updated their email addresses with the Company / Registrar & Transfer Agents/ Depository
Participants are requested to send the relevant information at the earliest via email to
secretarial@asianenergy.com or rnt.helpdesk@linkintime.co.in in order to register/update their
email addresses.

e. The result of the Postal Ballot will be announced on or before Tuesday, July 08, 2025. The results along
with scrutinizer report shall be displayed at the Registered Office of the Company and on the website of the
company at www.asianenergy.com and on the website of NSDL at www.evotingnsdl.com besides
being intimated to BSE Limited and National Stock Exchange of India Limited.

f. In case of any queries, you may refer the Frequently Asked Questions (FAQs) for Shareholders and e-

voting user manual for Shareholders available at the download section of www.evoting.nsdl.com or call on

toll free no.: 1800 1020 990 and 1800 22 44 30 or send a request to Mr. Amit Vishal - Assistant Vice

President—NSDL or Ms. Pallavi Mhatre, Senior Manager — NSDL at evoting@nsdl.co.in.

For Asian Energy Services Limited
Sd/-
Ms. Shweta Jain
Company Secretary & Compliance Officer
Membership No.: 23368

Place: Mumbai
Date: June 06, 2024
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